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CENTRAL AM!NISTR_ATIVE‘ TRIBUNAL, PRINCIPAL BENCH,

NEW DELHI
OA No.635 of 1990 = Date of decision 31st July,1991
Gopal Singh and pthers ... " Applicants
: vérsua

Union of India through General Manager,
Northern Reilvay, Baroda Howse, .
New Delhi eeo Reapondants

Coram s Hon'ble Mr, 8,S.Sekhon, Vice Chairman,
Hon'bla fre loKoResgotra,Adiinistrative Member,

~

For the spplicants =  Shri 3,K.8ali,Advocate

For the respondents = Shri O.N.Hooirl,hdvocate.

BeS.SEKHON, VCs

Presant is a joint Application, The same is directed
sgainst the order dated 15th March,1990(Annexurs A;j). By virtua
of the impugned order, tho: selaction proceés conducted for
the post of first Fireman Grade Rs,950-1500(RPS) initiated
vide circuler lstter of evan number dated 31st Augws t,1 %a(nmaxm;o a=2), |

has baen caﬁcal;ad. By virtus of Annexure Ae=2, the officlalélncharga~

concerned were directsd to spare 382'-q hoc first Firemen and

Fireman=Il including fhp applicantes to sppear in the written test

foé thas post of first Fireman, Saylng that they had qualgr;ed'in

the written test, applicants have averred that 377 enployses including
the applicants havs bzen again callsd for the written test vide

Divisional Personnel Officer Bikanar letter No,SLK(R)/7SSEW/Fireman/

Selaction/X dated 3=4=90(Annaxure A-S). ,

2, The salisnt grounds on which applicants have impugned

Annexurs A1 are that tha same is violative of principlas of
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having besn rendsred infructuous, the plsa of the Application being
barred by limitation is clsarly undustainable, The prinéiplas'of
res juiicata would be applicabls only 1f the matter betwsen the
sams pat_:tieo has been decided on merits by a compstent goui:t. :

Such 18 not the case hsre, This pleé:is :a'cc_ordingiy harsby r;agaﬂued.

6o Iurn;ng to the mét;ta, it way be stated that Annéxure A=S5(ReS)

has been issued pursuant to the communication dated 26th March,1990,
The ‘aforesaid eomfﬁun:l.cation had been impugned in OA 621 of 1990
titled *Shri Ram Kt.nar and anothar vs,. Union of India and others?,

The w;i?la 2 OA has bean disposad of vide our judgment dated 3ath July, 1991,
8y virtus of tha aforesaid jugjgment. the communication datad

26th ﬁrm,1990 has been quashed, The main grounds on which thig

. 39l conmunieation has been guashad are that the vacanciss of
Fimmap—!_(ptevlomiy designated as Fireman 'AY) ulﬂ.d‘! arose prior to '
1=1=86 were rgquire_q_l to be'filled"ué" in iccordance‘uith the Recruitment
Rules which were in force prior to 1=1-86 and ‘the vacanciss which

had arisen subsequsnt to 1=-1-86 vers to be if_ille_d up according te

thé Recruitment Rules 16_16 down in Railway Board's lptter No.E(NG’-‘-‘SA-

PM7=55 dated 3rd _,Nwambor,wa'l; As par the o;:erat.tﬁ portion of the
dacision in Raﬁ Kumnt(eupra), the i:omnunication datad 26th March,1991
was quashed with the obasrvations that tﬁa_t order will nat p:ecl’uda,'th'e
respordents from taking fresh steps to fill up thp vacancies of .
Fireman-I which had arisen s-mseqmnt to 1+1=86 in-accordance with

the Recrultment Rules laid down in Annexure A-3 and from filling up
the vacancies of Fireman 'A‘ which arese prior to 1=1=86 in accordance with
the Recruitmant Rules uﬁ:loh were in fores during the paﬂ.od antarior to

1-1-8@2 With the quash_itg of the communication dated 26th March,? 930,

Annsxure A-1 also falls down, In view of the foregoing, the question

contdeeee 004/"’
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cf ho{l'din'g fresh selectiocn on the basis of Amnexure A-5

does not arise, That being sc, the qﬁegtiona of validity

of the impugned order,innexure A=1 in this case and of direef;ing

the respordente to call the epplicents for interview and

coneider them for empanelment @s Fiteman-x do not survive, thereby

rendering the irstant Applicnt:lon 1nfmct,uou9.

Te ‘In the pnemaes, the Application is hereby reject;ed '
on tho groundg of :lts having been rendered infructuoue, but m

the cirqmtancas, ve make no ox_'dar aa to cests,

A K(/Mw

(1.K.RASGOTRA) " ' (a.s.ssmm)
“am 31 2]9] . |
3/ 7/7/
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